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Central administrative Tribunal
Pirincipal Bench: dMaw Delhi

O.8. Mo. LBSQ/2001

i

Thig the 1Llth day of July, 2002

Honble Shri
Hon’kle Shri

LN

LKL Majotra, Member (&)
Shanker Raju, dMember (1)

Shri Balwan Singh

S/ Shri Lehna Singh

Riso Cfo 1&&2/5, Gali Mo.l7,
Govind Puri, Kalkali,

Mew Delhi.

- ~peplicant
(By Advocate: Ms. Meenu talnee)

Varsus

1. Gowvt. of MNCT of Delhi
Through Lt. Governor
Raji Miwas,

Delhi.

Director of Education
Directorate of Education
Dld Sscretariats,

Delhi.

3

%, Delhi Subordinats Staff Selection Board
Through its Secretary, Institutional aArea,
karkardooma, Delhi-~21
~Raspondsnts
(By advocate: Shri vijav Pandita)

ORDER_{Qral)

Hon’ble Shri ¥.K. Majotra. Member (&)

gpplicant s aggriesved by fejection of his
candidature for the post of TGT Physical Educatian
wicle Annaxurg P-I dated 12.12.2000. Learned
counsal  of  the applicant stated that.vrespmndents
have rejected his candidature on the ground that he
did not Ffulfil the reguisite qualification as  per

" b Jie Lo thor slhmked dab b

t e Recruitment Rulea.wﬂé&elg&rsons Junior to  him
in the merit list have bLeen appolinted.  The

applicant has sought guashing and setting aside of

annexurs  P-I  and direction to  respondents to

appoint the applicant as TGT in Physical Educatiopn




s

with consequential benefits  from  the date his

Juniors were allowed to join.

2. Brisfly stated e facts are that
respondents advertised 143 posts of TGT in Phvsical
Foucation fAnnexurs  P-I117. Thes resgondants

prescribed the following qualifications for the
posts
"Graduate from a recognised Univers Ty

ity
with diploma in PET from a recognises
Institution/University. OR

B.F.Ed. from a recognised University
and higher secondary. OR

5.Sc (Physical Education, Health
Exducation ard Spoirts) ar its
eguivalant firom a recogn ised

Institution/University”.

3. Learnad counsel stated that spplicant is

net only a graduate but M.a.  in Physical Education
from Maharshi Da#anand University as is clear from
his application (&nnexurs Rwlj and documents filed
by him. fpccording  to the lesarned catnsal ,
applicant was placed at Sl. No.1Z in merit in the
wWritten examination and was allotted to MNorth Weasl

& (Annexurs P-yI).

)

4, W1l Bnrexurs P-YTI dated Z20.12.99,

H

applicant was only required to have his documents
weeirifiedg oy the respondents as  he had baan

nominated for the post of PET.

B Learnsd  counsel of the responderts sta

that although the applicant is in posssssion of

1M



e
higher qualification than that prescribed for the
past  of PET, it cannot be stated that he posssssad

the spegcific gqualification prescribed for the post.

&, From the documents filed by the applicant,

it is clear that applicant has studied all those

subjects - for hiz Master Degrae  in Fhysical

el

3

Education which are taught in Bachelor Degres in
Physical Education. @Az such not cnly he mesets the
minimum gualification prescribed for the post  in

guastion, he has attainad ewven higher qualification

than that prescribed. He cannot becoma
disadvantageot to those possessing miindmum
qualification only. Possessing highe

gqualification does not msan that the candidats does

not possess the minimum prescribed qualification.

e

7. It s not  denied by  respondents that
applicant had been placed at $1. MNo.12? in merit

and DEESE had nominated him for the post of PET.

8. In this view of the matter, the reasoning
giwven by the respondents for rejasction of

applicant’s candidature that he doesz not fulfil ths
requisite gualification for the post, is  not

acceptakle.

@ Maving regard to the above discussion, 0.8.
iz allowad. ANNexU re P-1  dated 120122000

rejecting  applicant’s candidaturs for the post  of

TEGT is quashed and set aside. Raspondents are

—



)

]
directed to appoint the applicant as T&T Phvsical
Education from the date his junior in merit list
was allowed to join, with consequential benefits,

provided that documents prescribed in  annexurae

P-¥II dated 20.12.99 are got wverified by the
applicant at the hands of ths respondents. Mo
cost

{Shanker Raju) (V.K. Majotra)
rember (J) Member (A)
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